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(b) if so, whether large number of

complaints were received by him
against news fgencies working;

- (c) the nlture of comph.ints rece-
ived

) (d).what are the changes likely to
be introduced int heir working; and

{(e) by what time final decision in
this regard is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN, M. JOSHI): (a) No. Sir.

(b) and (c). Representations re-
‘garding financial difficulties of the
news agencies have come to the no-
‘tice of the Government.

(d) and (e). News agencies are in the

private sector. There is no proposal’

at present under, consideration of
the Government for bringing about
any change in their working. How-
ever, the Government will await the
recommendations of the Press Com-
mission one of whose ternts of refe-
rence relates to news coverage and
news values; structure and function-
ing of news agencies and feature
agencies; flow of news to and from
India’.
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12 hrs.

RE-QUESTIONS
ETC.

OF PRIVILEGE

(Interruptions)
MR. SPEAKER: Mr. Kurien.

PROF. P.J. KURIEN (Mavelikara):
Sir, this is g very serious matier, a
defamatory statement by the M.lms-
ter..

MR. SPEAKER: What do you want
to say?-

PROF. P. J. KURIEN: Hon. Minis-
ter Shri A. P. Sharma...

MR. SPEAKER: That is under my
consideration. I will look into the
facts.  (Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of or-
der under rules 222 and 358..

' PROF. P. J. KURIEN: Please hear
me, Sir....

' MR. SPEAKER;
the facts.

T have called for
Let me get the facts. -

(Interruptions) **

**Not recorded.
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‘MR, SPEAKER; Nothing will go

on record with my permissibn.
You should not without my per-
mission. Nothing is going on record.

(Interruptions) **

*MR. SPEAKER: Mr.

SHRI JYOTIRMOY BOSU: Sir, I
am on a point of order under rule
353. Rule 353 reads: '

“No allegation of ‘a defamatory
or incriminatory mature shall be
made by a member against any per-
son unless the member has given

Jyotirmoy

previous intimation to the Spea-

ker....”

MR. SPEAKER: What are you
raising? &
: SHRI JYOTIRMOY BOSU: The
- question which has been raised by
Mr. Kurien. Let me make out the
point....

»

MR, SPEAKER: [ am not going
to allow. I will look intg the mattet.
Why don’t you allow me some time?
I got it this morning. I have to con-
sider it. I have to get the facts.

(Interruptions)

MR. SPEAKER: Please sit down.

SHRI HARIKESH BAHADUR

(Gorakhpur): Sir, I have given no-

- tice of an Adjournment Motion on the

strike by the teachers of Delhi Uni-

versity. The hon. Ministey should
make a statement...

'MR. SPEAKER: Not allowed.
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MR. SPEAKER: You have been
iqiormed. I will also look into it.

PROF. AJIT KUMAR MEHTA: 1
have given a privilege motion...

) MR. SPEAKER: ] am looking into

“it.
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Shri Mayathevar.

SHRI C. T DHANDAPANI (Pot.
tachi): Mr, Thevar has already sub-
mitted to you... '

MR. SPEAKER.
sideration.

SHRI NIREN GHOSH (Dum Dum):
1 gave notice of a privilege motion
against Mr. Charanjilal Sharma. I
was informed that it was under your
consideration What happened to that?

MR. SPEAKER: It will take shape.
Mr. Ghosh, you please see me in the
Chember.

SHRI BAPUSAHEB PARULEKAR
(Katnagiri): Yesterday 1 had given
a breach of privilege motion against
the Chief Editor of Yojana. I was
told it is under your consideration...

MR. SPEAKER: I have weferred it
for final reply.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): The Delhi
University Teachers are on strike.
The ¥duwcation Minister should make
a statement.

MR. SPEAKER: Not allowed...
- (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: **

MR. SPEAKER; No, no. Nothing
is recorded.

SHRI C. T. DHANDAPANI: Shri
Mayathevar, an hon. Member of"this

It is under con-

**Not recorded.
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{Sbri C. T. Dhendspeni]
House, while he was discharging his
duﬂuhnhh'can‘l'mamcyonbehalt
of his canstituents, made an appeal to
the State Government,,

MR. SPEAKER: I am looking into
it. It is under my active considera-
tion. '

Shri Ghani Khan Choudhuri.

SHRI JYOTIRMOY BOSU: Rule
380 says:

“If the Speaker is of opinion that
words have been .used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may, in his discretion, order that
such words be expunged from the
proceedings of the House”

Mr, A. P. Sharma's utteérances at
leagt—you must consider whether
they should be on record.

MR. SPEAKER: 1 will take what-
ever action is necessary.

PROF. P. J. KURIEN:

He must
vpublicly apologise, ° .

12.08 hrs,

PAPERS LAID ON THE TABLE

CoaL Mines PF (Fougts Awmprt.)
ScremEe, 1980, ANDHRA PRADESH AND
BasastuaN, Coar Mmwes (Tmmp
Awmprs.) ScEEMES, 1980 AND REVIEW
*AND ANNUAL REPORT OF RURAL ELEC-
FRIFICATION CORPORATION Ltp,, NEW
DxLm ror 1879-80.

- THE MINISTER OF ENERGY
(SHRT A. B. A. GHANI KHAN
CHAUDHURI): I beg to lay on the
Table:— * -

(1 A eony each of the following -

Notifications (Hindi and English

versions) under section 7A of the

Coal Mine; Provident Fund and

uiseeuhneom Provisiong  Act,

: 1?43 -

s (i}m Oul lﬁnea Provident
Fung = (Fourth Amendment)

i

DECEMBER 16, 1980

Bchm 1980, nnﬂiﬂld in W-.
fication No. G. S.'R. 1159 in
Gazette of India dated the 3&
November, 1980.

(ii) The Andhra Pradesh Coal
Mines Provident Fund (Third
Amendment) Scheme, 1980, pub-
lished in Notification No, GSR..

- 1160 in Gazette of India dated
the 8th November, 1880. )

(iii) The Rajasthan Coal Mines
Provident Fung (Third Amend. .
ment) -Scheme, 1980, published
M Notification No. G.S.R. 1161
in Gazette of India dated the
Bth November, 1980,

[Placed in Library, See No. LT-
1584/80].

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 819A of the Companies Act
1956: —

(i) Review by the Government
on the working ef the Rural
Electrification Corporation Ltd.,
for the year 1979-80.

(ii) Annual Réport of the Ru-

- ra] Electrification Corporation

Ltd, New Delhi, for the year

1979-80 along with the Audited

Accounts ang the comments of

the Comptroller and Auditor
General thereon,

[Placed in” Library. See No, LT-
1585/801.

ReEviEws ANp ANNUAL ReporTs oF
ENGINEERS INDIA LTD., NEW DELHI FOR
1979-80, BONGAIGON REFINERY AND
PETROCHEMICALS LTD. (ASSAM) FOR 1978~
79, MaprAs REFINERIES Liap., MANALX
For 1979.80, HINDUSTAN ORGANIC CHE-
MicALs LT, Rasidvant (MAHARAS-
TRA) FOR 1979-80, PYRITES, PHos~
PHATES ANp CHEMICALS Lm, DEHRI-
ON-SONE For 1079-80, Rasamrava CHe-
MICALS AND Ferrmuazees LTp, BOMRAY.
FOR 1979-80 AND BHARAT prmou:mt
CoRPORATION LD, BOoMBAY FOR 1979-
80.-

THR MINISTER OF PETROLEUM,
CHEMICALS. AND FERTILIZERS



